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 (ii)  S.R.O.  No.  396/66  published

 in  Kerala  Gazette  dated  the
 8th  October,  1966.

 [Placed  in  Library.  See  No.  LT-
 7169/66].

 (6)  A  copy  of  the  Kerala
 Public  Service  Commission  (Addi-
 tional  Functions)  (Consultation)
 Rules,  1966,  published  in  Notifica-
 tion  S.R.O.  No.  277/66  n  Kerala
 Gazette  dated  the  l9th  July,  1966,
 under  sub-section  (3)  of  section
 4  of  the  Kerala  Public  Service
 Commission  (Additional  Func-
 tions)  Act,  1963,  read  with  clause
 (c)  (iv)  of  the  Proclamatiorf  gated
 the  24th  March,  965  issued  by  the
 Vice-President  dischargifig  the
 functions  of  the  President,  in  re-
 lation  to  the  State  of  Kerala.
 [Placed  in  Library.  See  No.  LT-
 7157/66).

 2.42  brs.
 PRESIDENT’S  ASSENT  TO  BILLS
 Secretary:  Sir,  I  lay  on  the  Table

 following  two  Billy  passed  by  ‘the
 Houses  of  Parliament  during  the  last
 session  and  assented  to  by  the
 President  since  a  report  was  ]ast  made
 to  the  House  on  the  3rd  September,
 1966:  -

 dQ)  The  Appropriation
 Bill,  1966,

 (2)  The  Railway  Property  (Un-
 lawful  Possession)  Bill,  1966.

 2.  Sir,  I  lay  on  the  Table  copies,
 duly  authenticated  »y  the  Secretary
 of  Rajya  Sabha,  of  the  following  ten
 Bills  passed  by  the  Houses  of  Parlia-
 ment  during  the  last  session  ‘and
 assented  to  by  the  President  since  a
 report  was  last  made  to  the  House  on
 the  3rd  September,  966:—

 (l)  The  Constitution  (Eighteenth
 Amendment)  Bill,  1966.

 (2)  The  Merchant  Shipping
 (Amendment)  Bill,  ‘1966.

 (3)  The  Criminal  Law  Amend-
 ment  (Amending)  Bill,  1966.

 (4)  The  Advocates  (Amendment)
 Bill,  1966.

 (5)  The  Jayanti  Shipping  Com-
 pany  (Taking  over  of  Mane-
 gement)  Bill,  1966.

 (No.  3)

 in  Dethi  (St.)
 (6)  The  Essential  Commodities

 (Amendment)  Bill,  1966.
 (7)  The  Delhi  High  Court  Bilt,

 1966.
 (8)  The  Punjab  State  Legislature

 (Delegation  of  Powers)  Bill,
 1966.

 (9)  The  Electricity;  (Supply)
 Amendment  Bill,  1966,

 (10)  The  Punjab  Reorganisation
 Bill,  1966.

 2.43  hrs.
 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 NINEty-sIxXTH  REPORT
 Shri  Krishnamoorthy  Rao  (Shi-

 moga):  I  beg  to  present  the  Ninety-
 sixth  Report  of  the  Committee  os
 Private  Members’  Bills  and  Resolu-
 tions.

 2.433  hrs.
 COMMITTEE  OF  PRIVILEGES

 TentH  Report
 Shri  Krishnamoorthy  Rao

 oga):  I  beg  to  present  the  Tenth  Re-
 port  of  the  Committee  of  Privileges.

 ‘12.434  hrs.
 STATEMENT  RE:  RECENT  TRIPAR-
 TITE  MEETING  HELD  IN  DELHI

 The  Prime  Minister  and  Minister
 of  Atomic  Energy  (Shrimati  Indire
 Gandhi):  Mr.  Speaker,  from  October

 “2i  to  24,  a  mecting  between  President
 Abdel  Game]  Nasser  ang  "resident
 Josip  Broz  Tito  and  the  Prime
 Minister  of  India  was  held  in  New
 Delhi  and  we  were  privileged  to  play

 (Shim-

 host  to  President  Nasser  and  Presideng
 Tito.

 श्री  सधु  लिसये  (मुंगेर)  :  झौर  राजा
 फारूक  का  राष्ट्र-गीत  सुनाने  का  प्रिविलिज
 भी।
 Shrimati  Indira  Gandhi:  The  meet-

 ing  served  a  useful  purpose  in  enabl-
 ing  the  ‘Heads  of  Governments  of  the
 three  countries  to  exchange  views
 about  international  developments  and


